
i  Ii>J THE central ADPlINISIfiATIl/E TRlbUMAL

PRINCIB^AL BENCH

^  OA No. 20 25/9 5

Ney Delhi tl^is the'6th Day of February, 1997

Hon'ble Smt. L ak shmi Suaminathan, Pleinbar (J)

3hri Shaiiendra Singh

s/o Sh.Afflatoon Singh
R/0 C/0 F-1 775, Netaji Nagar,
Nsu Delhi.

(  By Advocate Shri R.K, Kapoor )

)L^'

1, The Jirector Ganeral(yorks)
Central Public Uorks Department,
Nirman Bhauan, Neu Dalhi-IIOOII

2. The Executive Engineer, PI. Divi sion ,
C.P.y.D. R.K.Puram, Neu Delhi
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..o Rospondante
(By Advocate Shri U.3.R. Krishna )

0 R D i R (oral)

(Hon'ble Smt. Lakshmi Suaminathan, Plember (3)

The applicant submits that he yas appointed as a"

Enquiry Clerk yith the respondents on 18.1,1992 by uay of a

york order. According to him, his services have bo3n ccntini:;

from time to time yithout interruption yhich shous that tho

respondants required his services and that his services uere

also satisfactory. Hs further submits that the respondents

should be restrained from terminating his '-3rvic33 and that

he should be regularised in service.The applic ant hos ilso

submitted that his Case should be considored as othor

Casual labourers yho have completed 2AG days, for r jgulc r i s-'t "nrr

2. The respondents have filed their reply controv or : in ; '

the above stand and they have also submitred that sinoa tho

applicant yasdngagad on contract basis, this Tribunol has no

jurisdiction and no impugned order has boon passod tormincjtino ;

the services of the applicant. Thay have submitted that tha

applicant yas appointed by uay of^york order on Contract ■

basis as Enquiry Clerk u.a.f. 18. 1. 1992. They have also

submitted that the question of r egul ar i sat ion of tho arrlicant h

on the basis that he has Completed 240 days does not arisGN
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Thay further submit that as per tha Rscruitroant Rules, ths

enquiry dark has to ba appointed from persons uho qualify

through the Staff Selection Commission (SSC) , Houaver, tha

raspondants ha^e not denied the fact that thay had continued

the services of the applicant till data. In this connection,

tha Tribunal's order dated is also relevant,

3, In the above facts and circumstances of the case

and after having considered the pleadings and submissions

made by both tha learnec^ounsel, it is apparent that tho

respondents have continuously anployed tha applicant as
3

Enquiry Clerk u. a, f, 18, 1,1992 uithout any break. There are

no avernments made by the respondents that his servicos are

other than satisfactory. In the circumstances, therefore,

if the respondents need to employ a person as Enquiry Clark;

thay shall consider the applicant's case for regularisation

in accordance uith the relevant rules/instructions,including

the eligibility Conditions, as prescribed in tha rules,

0,A, is disposed of as above. Wo ordor as to coots.

(Smt.Lakshrai SuamitTathan)
Plember (0)

sk


